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$958; T.N. XXIllT] Iridirstria! ~ s t ~ b l i s h e n t s  909. . 

. (National and Fcsrivul. 
Holidays) , 

XrTAMIL NAI)Iq ACT No. XXXIl1 OF 1 ~ 5 8 . "  

2 h 

A .  i 
[Receivcd the assent of the Governor on the 4th Decernber - 

t L  

?. 
1455; first published in the Fort St. Cleorge Gazette . 

8'' 01. rhe.10th December 1958 (Agrahaymo 19.18 801.1 
p ,  

D 
Z 
t 

An Act to provide for the pant 'of National a'nd fweival 
Ilo]idayd to persons employed in industrial es~~ablishnients 
in the 3LState of Tamil Nadul . > ''A 

% * 

WHEREAS it is rxped i lnt to prcvj dt. fcr the pallt of Nat anal , . 

and festival holidays to persons empfoyed in industrial 
1 

1. 

establj sbnlents in 4 he 3[3tate of Tcmi 1 N ~ d u l  ; I 1 

BE it ellactcd i1, the ~ i n t h  Year of .thc Reyubllc of lndis 

1. (1) This Act may br call-d the ''l1Tamil Wad~] Short title, 
~ ~ d ~ ~ ~ ~ i ~ l  Esfakl;~hm~l?ts (Naticnal and Fed ival Holidays) extent and 
Act, 195b". commencemeat. 

(2 )  11 cxtcnds to the whole of the 3i,Sta:r of Tamil . 

(3) 11 bh;lll conle into fc,rc2 nn ~ u c h  d 2 t e 4  as *fie' 
Governm:at may, by notificaj.ion, appoint . 

c- 

C_I- _- - - : -4 -T- - - ' .  - - C - - - - - ~ ~  

i Tllcsc kords were substituted for the word " Madras " by the 
Tamil Nndu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amcndn~ent) Order, 1969. 

2 For Statement of Objects and Reasoos, see Fo1.1, St, Gcorge 
Gazette, dated the 25th June 1958, Part IVIA, page 212. 

f i is  A& ,WI;S atended to the added territories br section 3 of, 
and the First Schedole to, the Ta.ni1 Nadu (Added Territories) Exten- 
sion of Laws (No. 2) Act, 1961 (Tai~il  Nadu Act 39 cf 1961) -repealing 
the cor&sponding law in force in t h o ~ e  territories. 

3 This expression was substituted for the expression State of 
Madras *' by the Tamil Nadu Adaptatron of Laws Order, 1969, as 
amended by the Tamil Nadu -Adaptation of .Laws (Second Amood- 
ment)..)Prde?, -1969. . . . - . . . ...- 

,. . . 
I .  

( .  
4 Qm into . \ .  onthe 1st day '0 fib;pril 1959: . _ .  ' ' - . . . : ,. . .  . 

I 



* >  910 iitdustriul ~stablishments el958 : X*N. Act XXxlv 
J - ( N o ~ ~ o M ~  & / ~ d  P%s~ i v ~ l  

r , , i  Holidays) 
. . 1 

. Lhfinitioa8. 2. In this Act, unless the context or hcl wr se requires,- 

(a) "day" mean; d period oi twenty-four hours 
beginning at midnight ; 

, . (i) any pcrsotl i na1ud.i ng all apprcnticc) employed 
in  any industrial zstoblisl~ment to do any skilled or un 
ski lled, manual, supcrvisory, techni c:rl o r  c1el.i cal work 
for hire or rrwara, w l ~ t  her thc terlns of cbinpioyulent be 
express or i mpli ed ; 

(ii) any other persc~n employed i n  any industriaf 
establi shment whon i the Government may, t,y noti ficat Son 

1 declare t o  be an elnploycc foi the purposes of this Act ;, 

(c)  " employer " wllell used i 11 relation to an i tidurt- 
rial establishment nie:uls a persol1 who hits the ultimate 
control over the :ifkiss o f  the i lldustrial establi s h e n t  
and where the affairs d any industrial establishment are 
entrusted t o  any other person (whether called a managing 

' . agent, manager, super.intendcnt or by any other nw: 
such other person ; s 

(d) " Goverllllicllt " means ths State ( j o ~ e r f i m ~ ~ t  ; 

(e )  "i ndustrial esta bli sll~llent " means.-- 
(i)  aoy, ejtablislu~~ent as defined in clause (6) of 

section 2 of the l[Tami ! N:~du] Shops and Estshlishlllcnts 
Act, 1947 c[Tami 1 Nadu] Act -1 rf 1347) : 

/ I 

(ii) any factory cs d c h i d  in clause (m) of sect jail 2 
of the Factori es Act, 1948 (Central Act LXIII of 194&), or 
any place which is dcenllsd to be a factory under sub. 
section (2) of section 85 of that  Act ; 

(iii) ah.; nladtatioll as defined in clause (fl of 
.section 2 of the Plantaticns Labour Act, 1951 (Central 
Act LXIXof 1951) ; . - 

"kg 
(iv) any other establishment which tb &vernment 

may, by notifiWion, declare to be an indujtrj-l establish- 
aent for the purposes or  :his ~ a ;  

- -* 

4 These words were substituted for theword 6 6  M#*kas '' by the . 
Tamil Nadu Adaptation of  L a w  Order, 1969, as a v l n d d  by the 
Tamil Nadu Adaptation of i.av?s (Second A r n ~ a d m c ~ ' ~  W e r ,  1969, 



1958 : T.N. Act XXXIia Industrial' Eslublishurrnls 
( Nat ion01 und Festival 

(1) b G  j"spcctor " lucalls an l~lspector appoillted under ' I 

sub-sect lo n (I) of sect ion 6 ; $ 

I 
(S) c 4  w a g s  " Illcalls all a rcmuclerat ion capable of 

being txpresscd in  terills of motley, wl~icb v'ould, if the 
' term: '-,f i.mplL,y~:lc.'l ixrrs$s or itnplicd - .  , ivcr: fuifillrd, - .  ' _..- - 1  ---- -----, -- --..--,!-..--?.-,.at . -,'_.I",".2; 0; :::. - ce r7&Jd ,F-Z :-2 '2.2 b , - *  - * -- - -  - .. . .. -.. b - - L L  - - - * 

o f  tllc work don< by him in  such c~Up!ojiii;nt, 2nd 
i~~c luc l~~ , -  

( i )  such allowa~~ccs ( i l~cludi~~g dcaroc:;~ i~lluwance), 
as 1 ~ 1 ~  cl~~pioyec is j or i hi: iilnc being clltiilcd tn ; 

(ii) t l ~ c  val~luc of. any house accommnodai;on ; or of 
, supply of light, water, medical atte11danc:e or oiher emenlt y 

0, any service or of ally co~~cessional s u l ) ~ i y  of food- 
grains other articles ;, 
L. . * 

. but does i ~ o t  i 11cludo;- 
(a) any bonus ; 4 

(b) any yootribution paid or payable by the e~nployer 
to ally pension fund ox provident fund, or for the benefit of 
the employee u i~d t r  ' an) law for the ti ine bci ng in force; 

(c) any gratuity payable on ihc termination of his L 

service ; 
((0 ally sun1 paid to t llc e~liployec to defray special 

,x~cfiscs entailed on hiin by tht nature of his employment; 
(c) any tfavelli ng concession. . I I 

i I 

3. Every cnlploycc shall bc ailomd in each calendar Grant of 
year a holiday of one whole day on l[tl~e 26th January, Nztional 
the 1st May, rhc 15ih August and tho 2nd October and ,,d 

otbcr holidays cach of O ~ C  whole day for S U C ~  festival 
rcstivals as thc Inspccmr may, in col~sultation with the h o l i d a ~ .  
clllploycr and the cmployees. specify in re:pect of any 
induslrial establishlltcl~t. 

-.+---.- _C-L----L-.- 

i Tho words, figures and letters " the 26th January, the 15th 
August and the 2nd October " were substituted for the words, figures 
and letters the 26th January and the 15th August " by section 2 
of the Tamil Nadu Industrial Establishn~ents (National and Festival 
Holidap) Amendn~ent Act, 1962 (Tamil Nadu Act 16 of 1962) 

the words,, figures and letters in brackets. were substituted for ; 
the 'figures and lerters " the 26th January, the 15th Augiwt . 
and the 2nd October " by sgtion 2 (1) Of Ule Tamil Nadu Industrid , . 
~ ~ t ~ b l i $ h c n t S  (National and Festivd Holidays). Amwdment A& 
1970 (T~pil  NIPu A~\.cr 7 d 1970). ..A ; -. - . .. , 
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912 Ti?d)ds~srriul Establishi~rtvrls 119511 : T.N. Act X X X m  
(Ndt ional~fic l  Festivril l f ~ l i d i l + ~ ~ s )  

' 1: * 4 Irk "3. 
4. Every emrioyer shall scnd to the ~nspc ior  having 

to bend . juri sd ictiotl over the area in which the industrial estabilsh- 
to inspector. ment i s si~uatrd,  and cii spiay in the p r m i  ses of the i ndust- 

I rial establishment, a statement showing the holidays allowed 
i n each cderldq:r )Tar under section 3, I 11 such form, within . 
such ti  IW and i o si~oh maoncr TS 11lity bs prescr-jbcd. , 

- 
wapes. . 5. ( I )  Not~vitb standi ng any contract to t5e contrary, 

every employee shall be paid wiigcs for ~ a c h  of the 
holidays al1~wt:dtohimunc~er sccijon3. . 

2[(?) (a) Notw it listalldin y anythi 11s coniai nca in 
scction 3, any employee may be reqci~ied by the employer 
to work 0 1 1  ally hulidayallowcd under that seclion if the 
employer has, not lcss -than twenty-four hours before such 

I holi d zy,- 
(i) s :rvcd i l l  the prescribed m:jnncr . on tJy  

employcc a notice in writing rcquirillg him to work ar 
~fi~resaid ; and 

(ii) scnt Lo t be ll~spcctol. hnviilg jurisdicticn 
ovcr the arcs i l l  which the induslsial establishment is 
situstad and displ;~yetl i n  the prcmises of t hc  i~ldusirial 
est?blish~nent a copy ol' such notice. 

fb) \?'i~ci-c : I  rmployee wvol.ka on any llolidey 
alloa*:d llnd cr 9::ctioi: -3, he shall, his opt ion, b,: cnlitlcd 
to- 

t*/  + W ~ C Z  tbi. \vzg,s ; or 
(ii) waps fc,i such day p lid to ~ ~ i l i l  hixnself of 

a substituted hol~ddy with wlges 3(o~l one of  the three 
days irnm:dil:tely b:lorc or a f t ~ r  t h ~  day t?n which hc so 
w ~rks).] 

I (3) N \tw; th i ia  ntlirlg :I nyl,ixi r~p c o ~ ~ l a i ~ ~ e d  in sub. . 
section ( I )  or >i~h-,-ctio~l (21, an c ~ l ~ l o v e :  who is 

I 
1 wages by t h e d r y  8 1 1 -  piec. rates shall 13 cliii!lcd to bz 
I paid wagcs for 8 njr holiday allowsii u ndcr secr ion 3- 
I . (i) 0 1 1 1 ~  st a t:'rc l:qllivaIs:ni to thedaily avsrage of 

his wag:s to b,: calcljia- :d in the p;?f~i.ib:d manner ; 
----- . - -". 

1 This proviso was omitted by section 2 (2) oi the Tamil Nadu 
Industrial Establishments (National and Festival Holidays) Amend. . ment Act, 1970 (Tamil Nadu Act 7 of 1976). 

b 2 This sub-section was substituted for the origin21 sub-section (2 ) 
by section2 (i) of the Tamil Nadu Industrial Establishments (Nation& 
and Festival Holidays) Amendment Act, 1961 (Tamil Nadu ~q 43 - . 
of 1961). 

8 Thee words were substituted for the words 660a any other ' 7 

day", by section 2 of the Ta nil Nadu I.?dustriaf Establisheats 
(Natio~al sad Fasrtvai Holi Jays) Arne ~dme,lt ~ c t ,  1964 (TMil 
Nadu Act '17 of 1964). 

.. 
r k  

- - *. 
. . z* .: -- -- .- 

I '  
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(National and Festival h olirlays). 

(ii) whcrc hc vv;)rks 011 ally such holidry, only a t  
t w i c ~  t11c rate r n e ~ ~ t i o l ~ x l  in clause (i), or in lieu ~hcrcof,  a t  
thc rate ~n:ntionc$ ilt that clause and to avail hi~nself of a 
subatiil~tcd holiday with wages -at that rate *[[on 01;s 
of thc threc days imjnsdi;:tcly b-fore or z f i  cr !he day 
on which ha so works] : 

B [P~~v i i l . ~d  t h?.t 110 SUCII empioycc shz 11 bc r:ntit 1:d 
to b : paid n ny wages for 2 np of I lle holidays a llo.~~~:d ui~der  
set! i ,311 3, other tha 11 3[k hc 26th Janu~ry, the i st May, the 
15th At~gust and thc 2:ld Octobcrl unless h:: has beer in 
tho; S - T V ~ C C  L ~ I I C ~ C ~  the  c3mploy;r for a total pcriod of thirty 
days, within o contin!rous pzriod of ninctydny:; imm:diately 
proccct ing sucla hol id~~y.  

Explanation.-For thc purpose of this provjsc, a wvekly 
or any other holidsy oi- authorized leave availcd of by an 
cinployez shall b: il~cludrd in computi~lg the pcriod of 
thirty days mintiol~,-d thcrcin.] 

6. (1) Thc G o v ~ r  omeut may, by notificg.: io n, appoint Inspecton. 
such persons or such class of persons as  they think fit to 
be Illspectors for the purposes of this Act for such local 
linlits as the Government may specify. 

(2) Evcry Inspector sl-iall be deemcd to bc a public 
s:~vaat within the ~mcaniog of section 29 of ihe Indizn 
Pci.31 Codc (Centre1 Act XLV of 1360). 

7. Subject to a i.y rulcs made by thc Govcr-lrneot in p ~ w c ~ s  d 
this b:half, an Inspector may, withill the 1oc:tl lilnit s for Inspectors. 
which h s  is appointed ,- 

(a) enter, :let 211 rc'sonablt: timcs ant1 aVitb such 
assistants, if r ~ ~ y ,  who are pcrsons in t l ~ c  se iv i ;~  of the 
G ~ ~ v ~ r n r n e ~ l t  or of r I I ~  i::cal authority 8s hc 1 hinks fit to 
t;'k.: with hill>, any plilcc whlch I:,, UI wkkh hc h~:s rcason 
to Tj-lieve is, a n  intLusiri;\l cstablishment ; 

(b) makc such cx i l13in;lt ion of ths pi.c~!~ia!:s a n d  cf 
ally pr.;scribed rcgistcr?,, records and  11otio:s a !id t::ke on 
-- - --- -- 

i These words were sabstituted for the words - *  on any other 
day" by section 2 of the Tamil Nadu Industrial Establishments 
(National and Festival Holidays) Amendment Act, 1964 (Tamil Nadu . 

Act 17 of 1964). 
. l; tThis .proviso and the ~x~lana i ion  were substituted for the 

original proviso and the Explanation by section 2 (ii) of the Tamil 
.' Nadu Industrial Establishments (National and Festival Holidays) 

Amendment A$t, 1961 (Tamil Nadu Act 43 of 1961). 
+ . ,.,8 These words, figures and letters were substituted for the words, 

figures p i d  letters ,'.'the 26th 3anuaryi.f he 15th August and the 2nd 
- o&b& by section' 3 of the Tamil Nadu Industrial Establishment, 

(National and Festival Holidays) ~ c n d m e n t  Act, 1970 (7'- 
Nadu Act 7 of 1970), 
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(National cr!d Fest iva! Holidays). 

the spot or otherwke, the evidence of such person irs he 
may deem necessary for carrying out the purposes of this 

. 1 Act ; 
I 

(c) exercise sucb other powers a s  may be necwsary 
for carrying oul the purposes of this Act : 

Providcd i h ~ t  110 OIIC shall be required und~r  this 
section to ~?IISIVCI+  any question o r  givc ally evidence tending 
to i ncri !nint!t c 11; nzsclr. 

Penalties. 8. Any crllployer who contrc?vel~c\ a ily of the provisions 
of sectio~i 3 or scctiolz 5 shall be purlishilble with Sine which, 
for the first offence, xnay extend to twenty-five rupees and 
for a second ?nti subsequent oR'e~~cc-.s may extend to two 

I 
hund-1-ecl a ncl fif't ~.rrpces. - 

I Penalty for 9. Whoever .~vili'ulfq obstructs Ltn Inspxtor ill the 
obstructin g exercise of :' ily power confcrrcd 011 hi111 by or under this 

Inspector* Act, or Sails to prod uce on demand ill writing bj an Inspec- 
tor any register, reiord or l~otice in his custody which may 
be required t c kc kcpt in pursuance of this Act or of ?ny 
rule made t 1)  :ri:~, ntJer, $hail be pu nishablc: with imprison- 
ment for a tc:rm which may extend to  three months or 
with fine which insy extend t o  fivc bundrcd rupees or with 
both. 

I ~xemptions* 10. (1) Nothitlg contained in this Act shall apply to- 
(a) any employee in a position or management ; 
(b) any employee whose work il~volves travelling; 

I (c) any industrl~ \ establishment u ildor the control 
I of the Central or zny Statc Governmmt, locrl authority, 
I Reserve Bank of li?dia, a railway administration oper~ting 

any railway as defined in clause (20) of Articl~ 366 of tht 
Constitution or a colltoninent authority ; or 

(d)  any nlinc or oil field. 

(2) Thc Govcr nlnei~t mP y, by uotifical ion, ex~inpt 
either perma ncl?i ly or Tor ally specified psriod any establish. 
ment or class of establishments, or person or class of persons 
from all or pn). of .the provisions elf this Act, subject to 
such conditions as the Government may deem fit. 

8 

11.  Nothing contained jn I his 
Or privileges which any employee is entitled t 
on which this Act comes into force under a 
contract, custom or usage, if such or - more favourablc to him than those to which 
'entitled undcl- t 11;s Act. 
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4 

* ric * I* j. 
12. (1) The G ~ m m e n t  lnay 2[ I, make rules Powpr to 

:''.for the purpose of carrying into effect the provirions of n~.k@ rules. 
f this Act. rr 

(2) In making a rule under this Act, the Govzmmellt 
may provide that a conhavention thereof shall be pu~ishable 
with fine which may extend to fifty rupees. l 

3[(3) ,411 rules made under this Act shall be, publish& 
* u  i n  the Fort St. George Gazette* and unless they a -c ex. 
b% pressed to come into force on a particular day, shall collie 

. t t into force 011 the day on which they are so published. I I a 

(4) Every rule made under this Act shall, as so011 
i 811  I!n t L as possible, after it is made, be placed on the table ofboth $if; 

Ze 

f Houses of the Legislature, and if, before the expiry of the 'jL: 

sessidn in which it is so placed or the next, session, 
both Houses agree in n~aking any n~odification in \ 

any such rule or both Houses agree that the rule sho~~ld  
not be made, the rule shall thereafter have effect only in + I I I? 

suc11 modified form or be of no effect, a's the case may be, 
so however,that any such modificatiol~ or annuln~ent sllall i4 

bc without. prejudice to the validity of anything prc- 
viously done under that rule.] 
p__41-C__ I-------I____L_I_.---_I _ ^-_ _ _ _ _ _  - I 

i The fallowing proviso which was added by sccticn 3 01' Ihc 
Ta~i~il  Nadr~ Industrial Establishments (Nationa! and Festival Holi- 
days) Amendment Act, 1962 (Tamil Nadu Act 16 of 1962) was, 
however, omitted by section 2 of the Tamil Nadu hdustrial Estab- 
lisl~mzl~ts (National and Festival Holidays) An?endmel?t Act, 1971 

v (Tamil Nadu Act 17 of 1971) which was deemed to have come into 
force at1 the 25th April 1970 :- I 

6 6  Provjd.cd that if in any industrial establishment the n i  .>her 
liolidavs for festivals which any employee is ectitled lo, on tns 

date on which this Act cotn,es into force, exceeds fivc, the employer 
may, to the provisions of section 3, curtail a holiday of one 
whole day for one such fcst ival as the Inspector may, in consul tation 
with the emdoycr and the etnployees, specify in respecr of the indust- 
rial estat7l;shrnent." 

~h~ ctlrtailment by any employer on or after the 25th April 
1970 of a holiday in liev of the holiday allowed on the 1st May was, 
and war &enled always to have been, null and void. (vide section 3 
of Tamil Nadu Act 17 of 197111. 

2. ~b~ words ~11y notification'' were omitted by section 3 (i) of 
the Tamil Nadu Industrial Establishments (National and Festival 
Holidays) Amendment Act, 1961 (Tzmil Nadu Act 43 of 1961). 

3. nc5~ sub-sections e substituted for the original sub-section 
(3) b3 sstction 3 (ii) tile Tamil Nadu Tndustrial Establishments 
, ~ ~ t i ~ ~ l  and Pfistivd ~Jol ida  ys) A~nendrnent Act, 1961 (Tamil N ~ d u  
'kct 43 of 1961). 

, 

1 NOW the Tamil N a L  Governmeflt Gazette. 

525-3-58A 



1971:T.N.Act17] hrrZtrst~iaiEstabf~slt~~~~tzts(~ntional~r~d 1213 
Festival Holicla-vs) Arnetz~/~?ze~~ t 

TAMIL NA'DU ACT No. 17 OF 1971. 5c 

THE TAMIL XADU INDUSTHA L EST.~BLISH- 
ME375 ~j6q3-4~ cc- ,4*;-3 p=TIv,--4L 
HOLf D,4, Yi, .-$.i~fZ<il.LfE~\T ACT, 1 71. 

I [Received the assent of the Governor on ;he 5th August 
b 1971, Jirst published in the Tamil Nadu Govei-11- 

nsnt Gazette Extraordinary on the I ltlt August 
1971 (Smvana 20, 1593).] 

Alz Act fitrther to amend the T ~ r n i l  Nud~i Industrial 
EstabZiS/zmerzts (National and Festival Holid(:ys) 
Act, 195.8. 

BE it enacted by t n:: Legislature of the St ~ t e  of Tamil 
Nadu In the Twenty-second Year or the Republic of 
India as follow c:- 

1. (1) This Act may  be called the Tamil Nadu Indus- short title and 
trial Establishments (National a.nd Festival Xoli d ays) commencement. 
Amendment Act, 197 1. 

(2) Section 2 shall be deemed to have come into 
force on the 25th April 1970. 

2. [The amendment made by this section has already 
been, incorporated j11 tlte principal Act, namely, the Tamil 
NZdu Industrizl Establishments (National a!~d Festival 
Holidsys) Act, 1958 Nadu Act XXXII I of 195R).] 

3, The curtnilmcnt h:,. :~?lp employer 01: 01. a fil t. t h'.: (z~lrtailnlent of a 
25th April 1970 of ;I I~oliclny in licu of thc ftnlit1:iy :rllobt-d holiday in lieu of 
on the 1st May slc~ll be, and shall be tleeined always to  Ist to 

have been, null and void. null and void, 

* For Statement of Objects and Reasons, see Taniil Nadu Govern- 
ment Gazette Extraordinary, dated the 3rd July 1971, Part IV--- 
Section 3, page 468. 



ACT No. 49 OF 2000. 

An Act further to amend the Tamil Nadu lndustrial Establishments (National and Festival 
Holidays) Act, 1958. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year 
of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Industrial Establishments (National and ~horttitleand" ' ':* 
Festival Holidays) Amendment Act, 2000. commence- 

ment. 

(2) It shall come into force on such date as the State Government may, by notification, 

2. After section 8 of the Tamil Nadu Industrial Establishments (National and Festival Insertionof 
of Holidays) Act, 1958, the following section shall be inserted, namely:- new section 

8-A. 

"8-A. Compounding of offences.-(I) Any offence punishable under section 8 or any rule 
made under section 12 may, either before oi- after the institution of the prosecution, be 
compounded by the Commissioner of Labour or such other officer as may be authorised in this 
behalf by the Commissioner of Labour, on payment, for credit to the Government of such sum 
as the Commissioner of Labour or such other officer may specify: 

Provided that such sum shall not, in any case, exceed the maximum amount of fine which 
may be imposed under this Act for the offence so compounded. 

I 

(2) Where an offence has been compo!,inded under sub-section ( I ) ,  no proceeding or 
further proceeding, as the case may be, shall be taken against the offender, in respect of the 
offence so compounded and the offender, if in custody, shall be discharged forthwith. 

(3) No offence punishable under this Act shall be compounded except as provided by 
this section.". 

(By order of the Governor) 

K. PARTHASARATHY, 
Secretary to Goverrrment, 

Law Dep~lrtmerrt. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 24th May 2007 and is hereby published for general information :- 

ACT No. 11 OF 2007 

An Act further to amend the Tamil Nadu lndustrial Establishments (National and 
Festival Holidays) Act, 1958. 

BE it enacted by the ~egislative' Assembly Of the State of Tamil Nadu in the 
Fifty-eighth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nad.1 Industrial Establishments (National Short title and 
and Festival Holidays) Amendment Act, 2007. commence- 

ment. 
(2) It shall come into force on such date as the State Government may, by 

notification, appoint. 

2. In section 5 of the Tamil Nadu lndustrial Establishments (Natior,,, and Amei'mnt of 
,, Festival Holidays) Act, 1958 (hereinafter referred to as the p,;.--ioal Act), in Section 5. 

sub-section (I), the following shall be added at the end, namely:- 

"Such wages shall be paid along with the wages for the wage period in 
which such holiday falls.". 

3. In section 7 of the principal Act, after clause (b), the following clause shall Amendment Of 

be inserted, namely:- section 7. 

"(bb) seize or take copies of such registers, records or notices or portions 
thereof which he considers relevant in respect of an offence under this Act, on . 
giving the employer a receipt therefor. The registers, records or notices or 
portion$ thereof so seized shall be returned by the Inspector, on completion of 
examination or inquiry or proceeding under this Act: 

Provided that such registers, records or-notices or portions thereof shall not 
be retained by the Inspector for more than thirty days except with the permission I 

of the Commissioner of Labour.". 

4. For section 8 of the principal Act, the following section shall be substituted, Substituti~n 
namel) :- of section 8. 

"8. Penalties.-Any employer who contravenes any of the provisions of 
sections 3 or 5 sl~all  be punishable with fine which, for the first offence, shall 
not be less than five hundred rupees but which may extend to one thousand 
rupees and for the second'and subsequent offences, shall not be less than one 
thousand rupees but which may extend to two thousand and five hundred 
rupees.". 

5. After section 11 of the principal Act, the following section shall be inserted, Insertion of 
namely :- new section 

1 1-A. 
" 1  1-A. Protection of acf~on taken ~n good faith.-No suit, prosecution or - 

other legal proceeding shall lie against the Government or any officer of the 
Government for anything which is in good faith done or intended to be done 
under this Act or any rude or order made thereunder." 

6. In section 12 of the principal Act, in sub-seetion (2), for the words Amendment of 
"fifty rupees", the words "five hundred rupees" shall be substituted. section 12. 

(By Order of the Governor.) 

S. DHEENADHAYALAN, 
Secretary fc Governmer?t-in-charge. 

Law Deperln~ent. 
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An Act further to amend the Tamil Nadu  Industrial Establishments 
(National, Festival and Special Holidays)  Act, 1958.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-ninth Year of the Republic of India as follows:--

Short title and 
commencement.

1.  (1) This Act may be called the Tamil Nadu Industrial Establishments 
(National, Festival and Special Holidays) Amendment Act, 2018.

     (2) It shall come into force on such date as  the  State Government may, 
by notifi cation, appoint.  

  
Amendment of 

section 8.
2. In section 8 of the Tamil Nadu  Industrial Establishments (National, 

Festival and Special Holidays) Act, 1958 (hereinafter referred to as the principal 
Act),--

    (1) for the expression “one thousand  rupees” at two places where it 
occurs, the  expression “fi ve thousand rupees” shall be substituted;

Tamil Nadu Act 
XXXIII of 1958.

    (2) for the expression “two thousand and fi ve hundred rupees”, the 
expression “ten thousand rupees” shall be substituted.

Amendment of 
section 9.

3. In section 9 of the principal Act,  for the expression “fi ve hundred 
rupees”, the expression  “one thousand rupees” shall be substituted.

Amendment of 
section 12.

4. In section 12 of the principal Act, in  sub-section (2), for the expression 
“fi ve hundred rupees”, the expression “fi ve thousand rupees” shall be 
substituted.

The following Act of the Tamil Nadu Legislative Assembly received 
the assent of the Governor on the 13th July 2018 and is hereby 
published for general information:—

ACT No.  26  OF 2018.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.
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